
IL £H 	 41 jiJ 	-iV 2RIW. 
CUiic.K E3H; CU2JGK •  

- 

RIGINL 	PpLICILN NC. 563 Of 1998. 
uttcJc,tn1) the 	day of 23)). 

. . 

Versus 

IJ.L 	IA 	•. £J 

1OR iIUCi 

vheth: it be referred tb the reporters or rot? 	- 

hether it }e crcu1tedto all the Eeches 	f the 
Ni 	- 

• ., 	 central 	dmj'oisttive %riburial or 	? 

'-- 

71, • . 

i.-niN jj (JtJJj 	) 

L. 
I 

. I 	 • 	 • . 	-• 

'- 

• . 	 .,- 	. 	- 	• 	 .. 	• 	:, 	- 	 • 
........ :- 	 •...... . 	 - 

---------------- • . .. 	.• 	•• 	.,- 	. 	• 



P7  

I 

C-;EN'2RA.Lj 	12RjWIV TRIELTNL 
OUT24K IOHCUfi.CK. 

Ox1LPC.ION_NO. 63 O_1993. 

	

Cuttack, this the 	day of 	 2000. 
LAl(-cLJ 

C OR 

THE nONU -RiliBLE MR 	 60,.A0  VICi1RM 

AND 

THL 	H0 	 R G. 	Li i1, L4J 

rrit. Urnamani Jas, 
iged about 47 years, 
/0. L3 te Gangadhar Jas, 

presently residing at Purunabazar, 

	

Bhadrak,PO/iist.Bhadrak. 	 ... 

By legal pract.ttioner : Mr.T.Rath,:vccate. 

- Versus- 

Union of India represented through 
the Chief Postmaser General, 
or i ss a, Ehubansw ar, t/po  Bhuburieaw ar, 
Jist.thura. 

The uoerintendent of Po Offices, 
ndrak Jivision, 
t/Po./ist.Bhadrk. 

.• .. 

By legal practttone: .Mr.B.<.Nayak, 

dditLia1 .Lariding Counsel (Ceritraj). 



ORDER 

(JUiCIj); 

Appiicant,widow of Gangadhar )as,who died 

While in service urker the <.espondents on 23.5.1996, 

in this Origi-ial  pplicntion,prays for apsointmerit of 

h. son arbeswar Jas,under re-habilitatiori 5sistar1ce 

• GchemewHer representation to the Jepartment for 

- appointment of her son.under that scheme has been is-

showed by the Circle Aelaxatiorl Committee ahich met 

on 19.3.1998 (rinexure-/4) .Mence this aplicaticn. 

2. 	 Facts not in c ontroversy are as tolLcv2s 

A 	c-sse 	e booked against late 

Gangadhar as and his son 6azbeswir as on the allegation 

that Thi1e Gangddhar Jasservs 	ub POstruter at 

Bhadrak zi urunabazar Sub £ost office from 25.13.1992 

to 28.6.1994 orqeJ. the signatures of bJs1 i=iri rKhan 

no1er of avias plank. Pss LOok ccount 3.783976 

and Mandged to viithjraw a sum of \5.20,330/- from that 

account on 27 4 .1994 :and misapropriated the ssme. 

£his has been dOne' aftr replacing the oriçirial 

specimen sigsature s of the account holier with the 

fresh specinensignatures written by arbeawar J •  

Juring the pendency of the Cr1 .Lase,Ganoadisar 	Jied 

and the case -gainst him stood abated.By orser dsed 

15.1.1997, learned idjtj 	ChjfJdjcj11 ..igistrste, 

Bhubanesw ar (nnexure-R/2) discharged arbes ar Jas u/s. 

227 	 without framing clisrge a:alnSt hrn. 
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The case of applicant is that her husband, 

Gangud.har was, after a prolonged illness of cancer aad 

consequenttreatrnent died ,leaving the entire family 

jo Jjstress .The family consists of appi to ant, her grown 

up d.iuqhter who is still prosecutinc stu Jies,,.~ -irbeswar 

--s ,son 31d otner two school going chilnren.ffor the 

treatmeaL of her husband, the family h ad 1iCirreJ 

heavy loans and the family members are now i41 hand 

to mouth .fhe (;ircle aeldx.dtion Committee, iisalio\Jed 

the benefits of rehabilita:ion \5sistae scheme 

arbitrarily and illegally. 

21-le stard of the epartment is Lhat 

arbeswar Jas 	or whotticoiiipassjoriate appointment is 

sought naa asibteJ his father in forging the 

specimen signature of ib. account holer and thus 

fricilitated Iis father in withdrawing the amount of 

s.20,000/- from that account othout the , 	lodge 

of the account ho1or aid is .uch is not a fit 

ersoi or the job.Taking this fact iiito canideration, 

the. Circle Reluxat ion Committee, rejected the claim 

of applicant for apmoifltment o her son on comoasslonate 

ground. 
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ie have heard £4r .T.atb, learned counsel 

for the applicant and Mr.i.(.Nayak, 1e:r ned rJJitiunal 

tanning Counsel appearing for the Jepsrtment arid have 

also cerused the records. 

Law is welt settled that Compassionate 

ap)oin:menLs an exception to the qenersi provision 

for epootrltment.It is no doubt true that the iptt. 

in the counter did not specifically deny the distressed 

or indigent condition of the family of the deceased. 

But the duestion for consideration is whether the 

)epartrnent is bound to provide employment uaier re-

hbil it ation assistance scheme to a person who according 

to them has 	ed a serious offence like forgery and 

1-n1-aDpraprition.o are aiare that the learnea. Trial 

Court dimcharged arbeswar Jas but a reading of the 

relevant order reflected under unexure_/2 would 

reveal that luring invetiga in, jarbeswar 	s dmitted 

that he has sioned. three., soecimen signatures card 

('it:hdrawal form): as AbIul Bari Khn,at the instance 

Of his late father.The order furthr reveals that by 

that time, 6arAbeswar Jus W; 5  a student .LearJ trial 

Court discharged him mathly on the ground that it is 

commonly known that a son at the stage of studsn is 

always under the control of his father and when the 

father 	kd him to sign as Abdul 13ari Khaa,he signed 

accordingly and that it is hard to believe that at thet 

time the son had the knowledge th± his f-aaher is 

going to withdraw's.20,000/- from the account of the 



3 account holcler.The fact however, remains 	rbeswar 

as who anpents to be an adult stueat sinned on a 

¶ 	

specimen si:ndture Card (ithdrawal form) at three 

places as bu1 3ari Khari. It may he that by that 

time, he micht not have krAn that bin father would 

utilie his sinnLure for withdrawing an amount of 

s.20,000/— from the account but this much is 

astablished nhnit he roing fully wellimitahed 

the -sinnoture of th'iul Bari (ban on an official 

document maintained by the Denartment which could 

imply that by that time, atleast he 	aware thtt 

his father would, if not withdraw and misac:ropniate 

the amount, manupulLate the documents ard. registers 

for some other purposescontrary to law .Under the 

circumstances,we do not see any illegality or 

irregularity committed by the Circle ela>ation Connittee 

in Laking a decision not to extend the rehabilitation 

ssistarice 	Cheme in favour of 	rbeswar )s:nore so 

when such rehahil stion asnistance scheme is act.  cl 

matter of right. 

8. 	 .e, therefore, do not see any merit in this 

Original Applicntion,which is accordingly dismissed 

but in the c ircumatarices,  without any order :a no c cats. 
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